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L U C K N J .. L U Q C ^ J V ;

O r i g i n e l  ■ ^ p l i c a t i o n  N o s  4 4 2  o f  1 9 9 1

P r a n  i»hankt:;r  ................  A p i j l i c a n t s .

V e r s u s

U n i o n  o f  I n c U a  &  o r s .  ................ i ^ ^ e s p o n d a i t s .

H o n ’ b l e M r .  J u s t i c e  R . K . V a r m a ,  V . C .

H o n * b l e  x-ir. K . U b a y y  a ,   ̂ K a n b e r - ^

( B y  H o n ' b l c  K r .  J u s t i c e  R . K . V a r m e #  V . C . )

T h e  p s t i t i o n s r  S . P . X ,  D a l i g a n j  w a s  c h a r g e -  

s h e e t e d  u n d e r  R u l e  1 6  o f  C . C . S .  ( C . C . A . ) R u l e s

I

1 9 6 5 .  I t _  w a s  a l l e g e d  t h a t  t h e  p e t i t i o n e r  w h i l e  

w o r k i n g  a s  S . P . M ,  D a l i g a n j  p o s t  o f f i c e  o n  b , 1 0 . 1 9 8 7  

a llo vjt jo  w i t h d r e w l  i n  S  y r s  P . D .  A c c o u n t  e n d  f a i l  s c  

t o  f o i i o w  t h e  p r o c e d u r e  o f  S . B . T / D  o e f o r e  a c c e p t i n g  

t h e  i d e n t i f i c a t i o n  a s  r e q u i r e d  o f  h i m  u n d e r  R u l e  

4 2 5  i 2 ) o f  P & r  M a n U d l  V o l u ,  V I ,  p a r t  I I  e n d  t h a t  

X, h o d  t h e  p e t i t i o n e r  f o i l o w e c  t h e  d e p e r t a n e n t a l  p r o c e ­

d u r e  p r e s c r i b e d  o n  S . S , w o r k i n g  a n d  p r o p e r  s u p e r ­

v i s i o n  j\ a d e ,  t h e  f i a u d  o f  gs, 3 1 2 2 6 / -  w o u l d  h a v e  n o t  

b e e n  c o m i r . i t t e d  b y  S h r i  O . P . B h a t i y a ,  N . S .  a g e n t .

T h u s  t h e  p e t i t i o n e r  w a s  c h a r g e d  o f  g r d v e  m i s c o n d u c t  

a n d  r a c k  o f  o a v o t i u n  to  d u t y  t h e r e b y  c o n t r a v e n i n g  

t h e  p r o v i s i o n s  o f  R u l e  3 ( 1 ) ( i )  &  ( i i )  o f  C . C . a ,

( C o n d u c t )  R u l e s  1 9 6 4 ,  I t  i s  clve a l l e g a t i o n  o f  Ih e  

p e t i t i o n e r  t h a t  t h e  r e s p o n d e n t  N o ,  3 w i t h o u t  

m a k i n g  a n y  e n q u i r y  a f t e r  s u t o i s s i o n  o f  t h e  r e p l y  

b y  t h e  p e t i t i o n e r  p a s s a d  t h e  i m p u g n e d  o r d e r  a a c e d  

3 1 . 7 . 1 9 9 1 , c o p y  w h e r e o f  i s  a n n e x e d  a s  ^ n e x u r e - l  t o  

t h e  p e t i t i o n ,  w h e r e b y  r e c o v e r y  o f  Rs. 1 9 8 0 0 / -  

^  Rs ,6 0 C / -  p a r  m o n t h  i n  3 3  i n s t a l m e n t s  f rc sn  t h e  p a y  

o f  t h e  p e t i t i o n e r  a s  w e l l  a s  w i t h h o l d i n g  o f  n e x t  

i n c r e 'T i e n t  t o r  a x ^S 'r io d  o f  2  y e a r s  w i t h o u t  c u . a u l a t i v c  

e f f e c t  £ r u m  t h e  p a y  o f  tt.e p e t i t i o n e r  -r.ai o e e n

o r d e r e d  a g a i n s t  c h e  p e t i t i o n e r .
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2 . An appeal against the order dated

 ̂ 3 1 ,7 .1 9 9 1  passed by the respondent No, 3 \vas

file d  by the petitioner  v^hich is  s t i l l  pending 

for decision by the appellate authority,

3 , Having heard the learned counsel for the 

parties, we deem it  f ic  to order and we do

4 . hereby order that the appellate authority shall

decide che appeal of ftie petitioner  within a 

period of 3 months from the date of th is  order. 

The interim  order passed on 6 ,1 1 ,1 9 9 1  directing 

release of salary of the applicant for v.hich he 

is  entitled , shall continue to operate t i l l  the 

decision of p e t it io n e r 's  appeal by the appellate 

authority.

4 , rtith t^e  direction as aforesaid , the

petition is  disposed of accordingly. There 

shall be no order as to cost.

l K \ / ^
Ketpber^A Vice-Chcvinnan

Lucknow Dated* 2/S , 5 ,  1993 
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